
9439 W-in.tl AIU1Det'. CHAl~ 15, 1888 (SAKA) 

Mken at these meetinp:-
(i) Introduction ofa Pension ··Sys-

tem for the Council!>' em-
ployees. 

Adoption of the Revised Rules 
and Bye-laws Of the Society 
30 as to make th~ So<:i~, a 
functional, technically com-
petent and fully autonomous 
organirution, capable of d~ve
loping and administering a 
National Programme of Agri-
cultural Research. 

(Ui) Revision of the Constitution of 
the Standing Financ~ Com-
mittee and its functions. 

(iv) Approval of the rules at 
appointment to lei entitle and 
other POlU under the Council. 

(v) Acceptance, in principle, of 
the proposal to constitute .. n 
Agricultural Research Service 
by the I.C.A.R. 

(vi) Acceptance of the transfer of 
the various Research Insti-
tute., which have so far been 
functioning under the Govern-
ment and the Commodity 
Committes along with the 
assets and liabilities. 

The Society also recommended to 
the Ministry at Food, Agriculture, 
Community Development and Coope-
ration, the appointment of Emeritus 
Scientists and National Research Pro-
fessors in Agricultural Sciences. 

a-rv&u.... of Aaembl, C_ltuellC1 
for Scheduled Castes Ia Trlpara 

WB. Sbrl Duaralha Deb: Will the 
Minister of Law be pleased to state: -(a) whether Government's attention 
was drawn to the faot that the Deli-
mitation CoDlDlission proposed to 
reserve one of. the Asaembly conati-
tuencles for Scheduled Castes in Tri-
pura, despite the fact that it has 41 
per cent of Scheduled Tribe popula-
tion and only 20 per cent of Scheduled 
Caste population; 

(b) .. 11 10, the reeoons therefor; 8nd 

(c) the action taken by Government 
in . the matter? . 

The Minister of State iii the MiniB-
try of Law (lihri C. B. Pattabbl 
Raman): (a) and (b) Yes, Sir. Accord-
ing to the population ligures, the 
Delimitation Commission has decided. 
to reserve 3 seats for the scheduled 
castes .. nd 9 seats for the scheduled 
tribes. In accordance with the pro-
visions of section 9(1) (c) of the Deli-
mitation Commission Act, 1962, the-
constituencies in which seats are to 
be reserved for the Scheduled Castes 
shall be distributed in different parts 
of the Union Territory and accord-
ingly the Commission has proposed to 
reserve a seat for the scheduled. cast .. 
in this assembly constituency. It b 
true toot it has a considerable sche-
duled tribe population: The concen-
tration of Scheduled tribe population 
In each of the 9 constituencies pro_ 
posed to be reserved fOr them Is more 
than in this assembly constituency. 

(c) Government hal no power to 
interfere in any way with the orden 
of the Delimitation Commission which 
is an independent body ..,t up under 
the Delimitation Commission Act, 1982. 

Boro !'add, 

U~9. Shrl D_1ha Deb: Will the 
Minister of Food, ....... onlture. Com-
mllllltJ Development IUId Cooper.u-
be pleased to statc: 

(a) whether the Centre has ever 
consulted the States to explore the 
possibility of extensive cultivation of 
boro paddy in the States; and. 

(b) it so, with what reault? 

Tbe Depat, M1D1ster ill the MiIllto-
tr" Of FoOd. Acr\caJtnre, COIIIDUIJlit1 
Developlllellt &114 CooperatioD (Slut 
Sh,am Dba. Misra): (a) and (b). Th .. 
information i" being colleded and wUl 
be placed on the Table of th" Sabha 
Btl, aoon .. possible. 




